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from 6th to 9th March, 1968 under
the guspices of the Indian Institute of
Public Administration. A formal re-
port on the conference js to be trans-
mitted by the Indian Institute of Pub-
lic Administration to the Administra-
tive Reforms Commission, Govern-
ment have not yet received any re-
commendations as a result of the de-
liberations of the Conference.

(b) Does not arise.
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Fertilizer Credit Guarantee
Corporation

*918. SHRI R. BARUA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) wether the setting up of a
Fertilizer Credit Guarantee Corpora-
tion to ensure adequate institutional
credit facilities for distribution of
fertilizers has been planned;

(b) it so, the functions of the Cor-
poration; and
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(c) when a final decision is likely to
be taken in this regard?
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THE MINISTER OF STATE IN THEgE
MINISTRY OF FOOD, AG=gICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
No decision on setting up a fertiliser
Credit Guarantee Corporation has yet
been taken. The Fertiliser Credit
Commitee, which was set up by the
Fertiliser Association of India has
recommended the setting up of a
Fertiliser Credit Guarantee Corpora-
tion in their Report released recent-
ly. The recommendations of the Com-
mittee will be considered by Govern-
ment in due course.

Damage to Crops in Maharashtra by
Hailstorm

*919. SHRI D. S. PATIL: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have as-
certained from the Maharashtra State
about tne damage of rabi crop, cash
crop, fruit gardens and number of
houses collapsed and 10ss of lives, if
any due to the hailstorm havoc in
several districts of Maharashtra State
in March, 1968;

(b) the estimateq gamage of crops
and loss of property in the affected
areas; and

(c) the relief measures adopted by
the State Government and the Cen-
tral aid given for the affected culti-
vators and the persons in the affected
areas?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Gov-
ernment of Maharashtra have reported
extensive gamage to Kharif and Rabi
crops and orchards due to the untime-
ly rains, hailstorms and cold-wave
since December, 1967. A large num-
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ber of cattle -deaths has also oc-
curred. Loss of human lives and
damage to houses and buildings have,
however, not been appreciable,

(b) The estimated damage to crops,
orchards, etc. is of the order of
Rs. 679 lakhs.

(c) Relief measures adopted by the
State Government comprise of sus-
pension of Government Jues, suspen-
sion of compulsory procurement of
foodgrains and liberal grant of tagai
loans in affected areas. No Central
assistance has been zsked for so far
on this account.

Mid-term Elections in West Bengal

*920. SHRI BENI SHANKAR
SHARMA:
SHRI K. M. MADHUKAR:
SHR] DEIVEEKAN:
SHR! ANBUCHEZHIAN:
SHRi SHRI CHAND GOEL:
SHRI D. C. SHARMA:

Will tne Minister of LAW be pleas-
ed to state:

(a) whether the midterm elections
in West Bengal are proposed to be
held in November, 1968; and

(b) if so, the steps taken or propos-
ed to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) Yes, Sir.

(b) The Election Commission has
already issued directions for the revi-
sion of the electora] rolls of all the
assembly constituencies in the State
with reference to 1st January, 1968
as the qualifying date. This work is
expected to be completed in August,





